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Reserved 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BEACH 

ALLAHABAD. 

Dated : This the 	te,--- 	day of 

PE1111c74APT:dication no. 441 of 1996. 

Hon'ble Maj Gen KJ( Srivastava, Member (A) 
Honsble Mr AK Bhatna4r, Membet .........i....1■10.11•ZemeMENMIIMIIII■IN.M.■••■••■21■•■•••••■••••••••••••■•■•■rm......

.......... 

2003. 

1. 
Dr. Jagdish Chandra Verma, S/0 late Sri ML Verma, 

r/o D-7, Priya Darsani Nagar, Iaatnagar, Bareilly. 

2. Dr. Vinay Pratap Singh, s/o late Sri G.. Pandia 

r/o 1134 Janakpuri, Izatnagar, Bareilly. 

3. Balvir Singh Ratnore, S/o late 
Sri HS Rathore, 

r/o 146 Janakpur, Izatnagar, Bareilly. 

4. Dr. Ahoja, s/o late Sri Thanaram, 

r/o House no. B-60, Model Town, Bareilly. 

5. Dr. Yashpal sing h, 5/0 late sri T.R. Kamboj, 
r/o Plot No. 12, Type 'D' IVRI (Campus), 
Izatnagar, Bareilly. 

. • • • A oplicants 

By Adv : Sri R.D. Agarwal 

Versus 

1. Union of India, through the Director (Personnal), 

Indian Council of Agricultureal Research, Krishi Bnawal 
Dr. Rajendra Prasad Road, New Delhi. 

2. Director General/secretary, C.R.A./ President, 

Committee, On Agricultural research service 
Krishi 

Bhawan, Dr. Rajendra Prasad Road, New Delhi. 

3. Director, Indian Vetinary Research Institute, 
Post Izatnagar, Distt. Bareilly. 

... Respondents 

By Adv : Sri DP Tripatni, Sri JN Tiwari 
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2. 

ORDER 

By Maj Gen KI‹ Srivastava, Member (A).  

In this OA, filed under Section 19 of the A.T. Act, 

1985, the applicants (five in number) have prayed for folio ing 

reliefs: - 

"a. issue a writ, order or direction in the nature 

of certiorari for quashing the impugned order dated 

25.9.1995. 

b. issue a mandamus directing the respondents to 

put up the annual 5 yearly assessment report of 

performance period ending 31.12.1985 of the applic 

under review system before the proper assessment 

committee in regard to grant of promotions from gra e 

S-2 to Grade S-3 w.e.f. 1.1.1986 under ICAR/ARS Se ice 

Rules and conditions in accordance with the Judgmen 

of Hon. Supreme Court and. Tribunal referred in prec ding 

paras and sub. paras. 

c. issue mandamus directing the respondents to awa d 

the all consequential benefits to the applicants af er 

assessment of performance report period ending 31.1' .85 

by the assessment committee in accordance with law 

w.e.f. 1.1.86 in the interest of justice. 

U. 	issue a mandamus directing the respondents to 

according to their notification dated 15.12.1994 

(Annexure A-27) and disposed of the matter of tne 

applicants in regards to assessment period ending 

31.12.85 for promotion from grade s-2 to 5.3 wef 

1.1.86 under Article 141/142/144 of Constitution. 
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2. 	The applicants in this CA have approached this r2ribunal 

for redressal of their grievancesibr non consideration Of 

promotion from Scientists Grade S-2 to scientists Grade s-3 

in accordance with the Agricultural Reserarch service ule 

1975 ( in snort Rule of 1975). 99 Scientists of Indian Vet ary 

Research Institute (in short wiz') working under respo_Ident 
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3. 

no. 3 filed OA no. 1703 of 1993. The facts of OA no. 1703 

of 1993 are similar. On perusal of pleadings in this OA as 

well as tne judgment dated 31.1.2002 passed in CA no. 1703 
facts and pleadings 

of 1993, we find that by and large ttLare  the same. OIL no. 

1703 ot 1993 was finally decided by the followin order 

on 31.1.2002:- 

"We have carefully considered the submission of 

learned counsel for the parties and in our opinion, 

the facts and circumstances mentioned above, we do n 

find any delay and latches on the part of the applicants, 

they are entitled for the relief. The OA is accord gly 

allowed in part. The respondents are directed to c Si-

der the claims of the applicants with regard to thei 

promotions to scientists gr 8-3 under Rules of 1975 

with regard to the years 1985, 1986, 1987 & 1988 an 

promote the applicants it they are found suitable in 

the assessment and satisfy other conditions. We als 

make it clear at this stage that in case the applic ts 

. have been confered benefits under new scheme relatin.  

to UGC pay scales under scheme of 1989 or Rule of 1991 

they will be entitled to adjust the same, while giving 

benefits of promotion under Rules of 1975." 

We are in respectful agreement with the same. This OA is 
above"--  

squarely coverd by theLjudgment passed in OA no. 1703 of 

In the impugned order dated 22.6.1993 respohdent no. 2 . Eis 

informed as under :- 

993. 
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4. 

Even the rt,-sL;onc,e.Its have taken no decision in view of the 

facts that the matter has been subjedice. However, since 

the controversy stands resolved by the judgment of this 

Tribunal dated 31.1.2002 passed in OA no. 1703 of 1993 

nothing more remains to be decided. 

3. In the facts and circumstances the OA is allowed in 

part and is finally disposed of with the same terms and con 1 itions 

as directed in OA no. 1703 of 1993 (reproduced in par a 2 ant 

4. There shall be no order as to costs. 

Member (J) 	 '-'lember (A) 
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